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"IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : I‘D{DERABAD'B'ENCH

0.A.No, 1030/91

BET-EEN:

Mlv,A.Sharma

AND

Union of India, rep. by

the becretary, Communications,
" Sanchar Bhavan, New Delhi,

The Director General,
Telecommunications,

~ Saznchar Bhavan,

New Delhio .

The Chief General Manager,
Telec.m, Karnataka <iicle,
bangalore,

‘K.3hogeswara Rao, -

Assistant Enygineer,
Dy,T.D,.,E, Hassan,

‘Karnataiia,

Counsel for the Applicant

Counsel for the kespondents

~ORAM ;

HOK'BLE

HON '3 LE

Ero.

Hon'ble

o
-

Date of Order: 4-6-1992

‘-o . AppliCant.

.+ kespondents,

.. Mr.,D.Madhava Reddy

e Mr.M.JéganmohanReddy
o

SHRI R ,BALASUBRAMAN IAN, MEMSER (ADM, )

SHRI T.CHANDRASEKHARA REDDY, MEMBER (JUDL,)

{(Order of the Division Bench delivered by

Shri T.Chandrasekhara Reddy, Member(Judl,) ),
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Mr. D. Madhava Reddy, Advocate for the applicant
and Mx.M.JaganmohanReddyStahding Counsel fcr the responcents

are present. - Heard both sides.

2.  OA Nos.1599/87, 1125/88, 1673/87, 2141,

"2139/88,1597 & 1671/87 had been filed before the C.A.T.,

Principal Bench, New Delhi by the applicants who are
similarly placed in all respects as the applicants in‘the
present CA, for the vefy séme reliefs the applicants have
prayed for in the present CA. fhe Priﬁeipal Beneh as per
the Judgement dated 7.6.,1991 had allowed all the said

CAs by giving appropriate directions. As against the

'said Judgements, the department (Respondents herein) carriec

the matter in appealrby filing Special Leave Petitions-to‘

the Supreme Court. The Supreme Court as per its order
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Judgements passed by the C.A.T, 1n the above referred CAs.

‘80, as could be seen the Judgement of the C,A.,T., New Delhi

dated 7.6,1991, passed in the above said OAs had become fowal

in all respects,

3. When this OA came up for hearing today,

Mr .M. JaganmohcnReddy,for the reepOndents/produced a copy

of themietter addressed to the Chief General Manzger,
Telecommunications Ly the Govt., of India,:Min,of Comﬁunica-
tions, deted 1.5,1992. It wiil'be pertinent to extrect

the relevant portion ef the letter Which is as follows:

"In the light of rerent ‘Supreme Court decision upholdlng
the decision of C.A. T (Pr1n01pal Bench), the proposal to
revise the seniority of Telecom. Engineering Service,Gp.'B"

Officers ag per para 206 of P&T Manual Vol.IV, as well as

to frame fresh All India Eligibility List of Junior Telecom

Officers for promotion tc Telecom.Engineering Services,

.Group'B* in accordance with said para 206, is urder

considerztion of the Department."
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Copy to:-
1. Secretary, Communications, Union of India, Sanchar
Bhavan, New Delhi,

The Director General, Telecommunications, Sanchar
Bhavan, New Delhi,

3, The Chief General Manager, Telecom, Karnataka circle,
Bangalore, '

4." K._Bhaoeswsra.Rac., Assistant Enainesr ™ T n ®

5., One copy to Sri., U,MadhavaReddy, advocate, CAT, Hyd.
ﬁ.i bne'copy to Sri. M.,Jagan Mohan Reddy, Addl. CGSC,
! 'CAT, Hyd. '
7.{ One copy to Hon'hle Mr, T.Chandra Sekhar Reddy, Judicianm
. Member, CAT, Hyd,
J
8. One spare copy.
1
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In view of the said letter we &re of the opinion that the

interests of Judtice would beé met by deciding this OA by

giving tne very same Girectiofis that are given in

0A,159%/87 and batch,

4. . Ihuthé result we direct the fesPOndents

to extend thelbenéfit of the Judgement delivered by the
C.A.T. on 7.6,1991 in OA,1599/87 and ‘batch to.the applicant
herein zlso. The applicent shell behdeeméd to have been
promoted with effectfrom the daterprior to.the_date of
promotion of any person who passed departmental examination
supnsecguent to the_applitagts an§ their seniqrity to be

revised in TES Group 'B' cadre, The aoplicant shall also.

oe entitled to redfixation of the pay with effect from the

said date. This order shall be impleémented within six
months irom the date Of receipt of the order, The application

is disposed of with the said directions with no order as

to costs,
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(K JBALASUBKAMAN IAN) o (T.CHA{ DRASEKHARA KEDDY) .

Member (Admn, ) Member(Judl,p
|

Dated: 4th June, 1982

(Dictated in the Open Couxrt)

Condd- - 4i
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TYPED BY.  COMPARED BY

CHECKED BY APPROVED 3Y

THE HON' BLE 1 V.C.
. AN
THE HON'BLE MK.K.BALASUBRAMANIAN:M(A) N

AND

THE HON'BLE MR,T.CHANDRASEKHAR REDDY: (
MEMBER(JUDL )

D

THE HON'BLE Mk,Z,JNROY s MEMBER(JUDL) -«

Dateds f//é/-1992. (
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ORDER—/ JUDGMENI

Rodars/ Cifre/MeAL-Na_

o ip-—.

0:a.No. 102079/ /

‘T )B Ko, : (WPrNoT———— )

Admit{ed and 1nterlm dlreCthﬂs
issue

\‘DiEposed of with directions

Dismissed

mémi sed as withdrawn

No order as to costs,
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